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IN THL CENTTRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYDERABAL

0.2.80. 163/96 . . - -
' : : Date of Order: 9;2-95.
Betweéns
. . . e !
_,M.A.QaGEEr-
BN
-+ JApplicant

- ° and
i. The Assistant Engineer, Cable Consﬁfuctbnn‘
IV, H.No, 6=3=349/9, Dwarakapuri colony,

Hyde rabad-482, , .

+ 2+ The General Managér, Telecom Dist.,
Hyderabad, At Suryalok Complex,
Abids, Hyderabad-1.

3. The Chief General Manager, Tekcom,
A.P. Abids, Hyderabad-1. ' '

4, The Union of India, rep. by the Secretary,
Lept,of Telecommunications, New Delhi-1.

/

C ‘ : " Respondents.
For the rzpplicant :- Mr. g,L,Narayana, Advocate

For the ERespondents: ~Mr.N.R.EEvraj,
Co Sr ./ Bet. CGSC

4

CORAM: , _ : . .
THE ‘HON'BLE MR.JUSTICE V. EELADRI RAQO ¢ VICE-CHALRMAN

THE HOM'BLE MR.RARANGARAJAN @ MEMBER(ADMN)

3



0A _163/96, Ot. of Order:9=-2-96.

(Order passed by Hon'ble Shri R.Rangarajan,
Member (A) ).

The applicant in this 0.A. was engaged as a Casual
Labourer Mazdoor in the year 1985 under the control of ﬁes-

pondent No.1 and served for 8 years from 1-3-85 to 31-1-93.

]
+

He was discharged from seruiceL?a&jﬁs he was in sick list,
A~ .

thereafter, he was not angaged.

2.  This D.A. Piled praying for a direction to the respan-
dents to re-engage him as temporary status mazdeoor with backuwages
and with all consequential serﬁice and monetmgy benefits by grant-
ing leave admissible with and vithout pay and allowances for the

period of absense.

3. The applicant had considerable service as a Lgsual Labourer.
Hence-if there is need in future Ra to engage casual labourer,

he will be batter suited for such engagement compara&tu a fresh
candidate from the open market., But he was absent for a long

time after 31-1-93, Hence fhis long absence reP—cwsuat—ltebourer
lcanhot be condoned and hence he will not be entitled for the

other reliefs asked Por axcept re-sngagement infuture if there is

work in preference to freshers from the apen market.

4, In the result, the following direction is given :-

"The applicant should be re-

engaged as a Chsual Labourer

Mazdéor in Putura if there is

L ] 3.
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|
work in preference to

fréshers from the open market
in the Unit he has last worked.
His re-sngagemant should not
cause any retranchment to any
oF thelCasual Labourers

already in service.”

S The O.A. is pﬂdered accordingly at thg admission stage

itself. No costs.AV

|
(R.RANGARAJIAN) (VLNEELADRI RAD)

Nemher‘(n)« Vice-Chairman .

] {__.-"Vl' . . . . . R o i ]
ST \ Datgd: 9th February, 1996,

N : Dictated in GOpen Court,

| /%‘f”/%ﬁm.

avl/

. To :
, J .
i, The Assistant Engineer,
Cable Construction IVp

H.No.6-3-349/q, Dwarakapuri Coleny,
Hyde rabad-482,

2. .The General Manager, Telecom Dist.

Hyderabad, at |Sur
valok Co
Abids, Hyderabad-i, mplex,

3. The Chief General M
} arager, Tele
A,P, Abids querabad-l. com

4, TE: Secretary, Union of India,
pt.of TeleCOmmunications, Newpelhi-i,

5. One copy to Mﬂ.S.L.Narayana, Advocate,
6.0§e COpY tO Mr.N.R.Devraj, Sr.CGSC.CAT.
7. One copy to Library, CAT.Hyd;

8+ One spare c0pyt

CAT,.Hyqd,
Hyd,
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Deputy Registrar{J)ce
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' I COLIP;T J
TYPED'BY . CHECKEL BY.:‘
COMPAKED By . | ~ APFROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |,
HYLERABAL BENCH AT HYLERABAD

&““77

THE HON' BLE .MR.JUSTICE V.NEELADRI RaQ
: VICE CHAT RMAN

AND

THE HON' BLE MR.R. RALJGARAJAN : M{A)

Dated; q L1996
. QRDERAT UG MENT

M.yR-A./C-IA-bJO‘E
in

O.A.No. ]63}0‘ 6

' T.A. Mo | - (w.palNo,. )

Admitted .ang Interlm directions
issued,

. Alloweqd.

Disposed ~f with direqtiOns
. " ﬁ-—-,______.___
Dismifsseq. . :

Dismlissed as withdfawn.
Distfissed for defaul't_:.

. Ofdered/ke jected.
ﬁb order as to costs.
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Centraj Administrative Tribunal

’"t"”T/DEQP[*TCH ,
20 FEB 1995 Q@yl’
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